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Hon’ble Shri ¥_K_Majotra, Vice Chairman
Hon’ble Shri Bharat Bhushan, Member (J)

1. KoK, Gard,
s/o Shri B
r/o HoNo.
Topkhana, Me
Mesrut(UP) .
MES No. 480021 .

ant Ram Garg,
x4/1, R.m_Bazar,
&

st Cantth,v

2.0 MNUKL Sharma
s/o 3hri Madarn Moh
rlo HoNo. O 196
a/F Station Maharajpu
Guwalicr (MP).
MES No. 413874,

o

. Devi Daval ﬁgarwal,
s/o late 3hri Pﬁﬁgarwal,
Ao HoNo.P-148/2, MEZ Colony,
A/F Station Maharaipur,
Giwalior (FP) .
MES No . G40312 .

4. Chiranji Lal Mahajan,
s/0 late Shri Mulkh Raj Mahajan
FAo HoND.4B/4, Talwar Line,
Cehracun Catt.
MES No . 448481
(By Advocate: Sh.A.3.8ingh, learnead
counsal  through proxy counsel

1
Shri R.N.Zingh )

2. Lt. Gen. Hari Un
The Enginesr-in-
Y 4wadquarte|\
Kashmir Houss,
Mew Delhi-110011.

cater Sh.oM.oM.Suda learnad
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0ORDER (ORAL]

. {Hon’ble Shri V. K. Majotra, Vice Chairman (A)

Heard learned counssl. It has been contended

an behalf of applicants that applicants are entit
to the grant of highesr pay scale of Rs. 14£40~2900

Fs. | 20003500 w.oel T 1.1.198& and 1.1.1991,

Drawing our attention to respondents order dat

S G 1995, b contended that similarly situat

persons  have beesn allowsd even the 2na  upgradat
without - subjecting them to  any  examination.

howsver , admitted that the Ist upgrada

been grantzd  to the applicants in compliance of
directions of this Court. Learnsd counsel of
responcdants  have stated that applicants ¢+ have

necessary . in terms of annexurs C dated 24,4 1%97.
Finad that in the case of one Kulwant Ral Gupits,

cdated 29.8.7200%2 had held that "no discrimination

PR

1hi High Court in CWP 7534/2001 vide order

AN

be made by directing that the respondents must pass a

cepartmental  examination....”. Respondents ocould

directing chat Ehesy  would have to LASS an
Sxamination

2. Learneed counssl of the responcdents stated
that the Gowi. af India formulated a policy vide

.
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{Bharat Bhushan )
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annexure a-2 dated 24 41997 (annex.C to  additional
reply)  to the effscot that "for grant of higher scale
af  Rs. 16402900 departmental  procedirs  examination
will be compulsory w.e.f. 1.1.1998" . ~—~ —_7,6 — —°
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cdirected against the High Court’s order LiRaoT Lo

above and ol consicderation of e
4 - - IMI .i: K ],.l .

circumstances  praesent  before us, we ars

tlhat ann.&.2 letter datescd 2 4,19

not be applisd retrogpsctively to the present
applicants, who  had becomns aligilklle For 2nd

upgracation to  ths highsr scals of Rs. ZOCO-3500

woe T 1. 1. 19%L.

o, a2

ol

4 . I the light of the above discuss
direct the respandents to accord Znd upgradation  to
Yhe applicants w.e.T. 1.1.19%1L on the dats of
complation of 15 vears service by counting their past

services rendered In the BCE/BIL as the case may

one month from today. The pressnt

cR 2632003 is cispossd of  with liberty to  the

applicants that in case the respondents fail to comply

with the present of the Court within the
. .

ipulatéd period, applicants shall have the -liber

iy
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( v_.¥X_Majotra)
Member (J) ¥ice Chairman(A)



